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R, BH TAT AfGTAT 3ffa ¥ U &, 3R

(@) gRYE gRT VN 39 Wil ¥ U dls 3 =1, okl b s
WHR gRT uRye & wrrel 9 fafaf¥eq fear s

@) Swrr (1) # fAfde B § S @ 7€ gy @1 Sy

f=ferRead & ford favar SRRT—

(@) BRIUTS IUTETE], /I BRIUTAD IAMTBNI, R I HRIUTAD
TSN, O frerl dem uRye & o1 @Il dem wHaRal &
o], Al 3R g TR @1 gid o= dm uRve & o uRImafe
a1 B YT HT;

@) frearaa &3 @& foy adeor o URME e Fdrferd dR
3R dgMAT oG/ IRATSY rfiafedd HeT;

@ uReg gwr fafiRed f&d S drer et ok ordf & eeges
foer g9 Ao den uRAemell & fharag ¥g weWrh favmr eiiR
foraraaadl el &1 Il \agmdr Suafa &,

@) 39 JRfTH & TeEeRT dRe H uRve gRT Sud el
I AT BT YfT HRAT|
25—URYE TS a9 UH UHT § do U 999 &R, ol o 50 WRaR
faffde &, Tl M i af & o & smu—ame R &l QiR S9
I a¥ & RS 89 & gAdH el 3T 4d 50 ARER Bl IR X |
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aifife Rare

oRIT 3R orET—
e

I faem=
AUST b THET
T ST aTelt
qiffe Rare
AT T
et Rare

v @
yarerref g
Jifsta e

26—IRYE TP qY I I9 I & fHa—dHemai @ g RUiE TR Bl
3R I RUIE 58 AR BT W GHU F d1 U faie a7 a1 59a gd, o fd
I WeR fAffde &y, sga sl &R i Rurd = fage wvsd &
HeAl & A9 & SR |

27—(1) URYE YT <RIl T 31 G ST Heldl BT TRET BT
3R T gy ¥ o1 Iog R faffde #x, v |fed afie orar faavor
AR BT |

(2) uRye & @Rl @ aiffe oRaT—uien, Ted, Y A okar gy
R SRAN SR /TT ST WRPR, Sod AG—URIET, HeTolEIhR Sk U3 AT
TRT & FI5h Td H8TeiaT URIeTd &l A7 el 3 oia—uRieid & 0 fHde=
g oAl o), U QfT |9, 0= oraf & I SR U 9Hy # g 9ol § o b
9P T4 YT IRBR P 7eg Igafd o |

(3) SUYRT (2) & <9 oRI—uRle Harfeld &= dral fll aafed &
PR, IHR 3R faeTfder,—

(@) WReTd I A okar & 7l |, 98 8 o 6 S\e Ut
W TR & oRamall B RIT—u<ien & T § 8l

(@) JARUfY ARTOETHR, IR UQ¥, R & &5d Ud Aglerdr
WRIeTH & AR H I8 B, ol fF SHD U TGN @Rl Bl orl
TR & TR H 8l iR
(M) freft o= orar Wegws @& AW | 98l 8N o fafea fean
SRR
(4) gRYE T WRHR BT IS ®Y H I W 99 H, o4 b SS9 gRT
R frar S, o/ wRIferd it B 89 wR o wWigs Rure afga wfafera
TR B |
28150 AR dIffed RUE iR ogr Wetd R e {6y ow &

qeETd X1 [JUE AUSe, S1d 98 93 H 8, @ YD Aad & Ucd WR IARE Y
IT IR |

HEI—B:
BT ARE 3R AR

29—(1) AT I WHR @ @ H 9 A > H AN @
gl A1 Rl o vt fH ff @ oreie fdhar ST onféra B ar
WHR Y o6, YT iR gaerqed d Sfd ufdex ok uReR@r @r
AfBR AMAFRM, 2013 (SR F@T 30 | 2013) & IuG=T & L T A
BT AT B el 2|

(2) STEf T WRBR FRT HI qH ARTT @ 78 81 98f 98 Iaa 4 &
Peoll YT BR D UL S H[H, URYE DI U YAIGH & o0 I<IRT R Hapel!
2 foaa forg Suamr (1) # fafdse sfafem @ o= uew ufdax &1, iR oo &
T H 9T WRBR GRT ST JHRI BT, IRYS gRI, He fhd S R Iad 9
AT @t T & |

(3) I WRHR gRT 39 Fffa uem f5d W 5l fAcwl & sremd=
TR FRHR RT AR B T8 AR GRYE PI 3<IRT B T3 9, IRYE §RT I
WHR & Wi ar fa=omeie sifievor o 0 Sfa 9 8k 0t fdua ua
Idt & el IRT B ST Ahdll & SiNlfd a8 39 IMfAfH & Aol S9a
gRT Sfd Iusr 9 a1l faerd &1 IR Ugu dR A7 $9 fhaitad ee &
geard faearad & & et o WRfed o) & fow = wwsy |
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30—V AN A1 AR gAoHl, e /e ol a1 w5 # 91 srfsid
B SN U B, H BIs uRddd Pl o, $HG A T UG B SIRE il
5 oRT 290 BT SUURT (1) § T Suafra vy # fAfdw &

31—519 39 AW &yt Sl @ T 9 emyed IEdl © al
@1 AT s & aRT 20 @ SUERT (1) § FAfde Suei & egarR fear
SR |

JAITI—HTd
AL

32—39 T & Suew fel o Sifaf s ar aaqeg ugw ot fafy
& QUSRI @& SffaRad B 9 & IHD raxor # & |

33— WREGR TI—7T R IR¥E &I 0 Qe < Adhdl & o b
9 R ® T URIRTGRU & foflt Sugad |Hel iR uRve U e
YU bR B g qreg 8 |

4—(1) 5T ARGR IO fHAT ft T &1 7 e € 9aay ®
g ©d udf, o f6 uRwRe wY H# WAl 8, W uRyg @
TETIAT UG R ol b I8 JMawd e |

GES
Cal

ﬁﬁﬁ@r

NEIRIEIEED

(2) RIS dern fderd FAfT BT MU Bl BT TG BRA & oy FHel
M BT gite | yRYS IUIRT (1) & Ml 30 §RT UT I 5 WIfdierd FErIam H
¥ fraoE dqen faerm afafa o -t wifafe deraar Sudel wRRA S b
oo qen faera afafa e & |

35—(1) ST WRHR HAL: d SUGdd Afdqdl B URYE & W A
FrduTersd AREN iR O e & wu # fgad &= d&d & o U wfdaar
BT YN AN AR T daedl H1 Faed di o & fafemmaedl gr fafga fean
S AT e URYE Al G AU ARG gRT G fham S |

2) T frEer &R fd=El & QremelE, o {6 S WRGR & AT AT
faoIy emewr g1 3rguRd fhar o uRue 39 fAffed 99 Sie arelt fhet st &
e U ge WR FYfaqdl ox wadl & 3R 39 YR Figad 6y 1 afeddl &
TSl U U BT AYRY B bl & Ol b 59 AJRH ® FdE Hdl B
T qdd T B B oY fawad o |

(3) fafds Amel § URvye & FoE <1 & ford ta fafY Wemear &
e FRgfad =0 SRR & < T & Rt | & SR |

(4) SUERT (2) & S1EfF fgad AR T HHaRal & orEar, Jar &
e v ot qem 99 g Ud Fae Jer fafdd w9 7 8|

(5) URYE & IR = BRIUTAD IMUPRI, A BRI T 3 ATBRI
Td BRI, gRYE @ A & 0 99 Ud Wl U $RA b gheR '8N o &
I AR gRT 39 At fafa favar s

36—aRYE AHRI AT 499 3reer g1 I8 feer < weabell © fob fbd gy
FfRT (AT, R I9H by ST arel SUTRUN T gRadi &l fgHfad B AR
fafreraet e @ wfed & =) o1 S9a gRT 39 AW A ageie a9 Wi
fFrREEell & i fFronfed fF T, wgad 5 W a1 fded f6d ) waw,
T, afs @1g 8, g W amew W fafafde fvar S, &1 fwres, wanT an fdee
U SN g1 A1 fhar SR ST b Qe ety W faffdwe fhar S ok 7@t

S wfdaat &1 fAwmeq, s a1 fSded s |
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IR BT B 37—349 A a9 TN Rl el @ srweie uRwe grT 39 fAfda
i e a1 faftrea: wifidea diz @fed fedl 9 a1 oRER #§ wa
Il TR TR HR AHAT 8 AR qEf W U Aol B Fdhal © ol fhl w @r
AT a 7 9 oA & T @ fog a1 39 g @ erefie uRve gRT faedt
e BT TN R A1 N e &1 Fwred e & oy uRfME a1 ergufie
DI AIET0T, YRNETTT AT i HRAT AT Bl
W] I8 b VA DIy @fad Al waq ar e aRdftsd wivror ar fa=
O & | Hor T S # UdY SHa SR BT VAT FRA B S7U ST Dl
foafea wu & 9 9 #9977 g7 Aifew Y famm =72 v
TRy & 38—TURYE B ATBRN AR T HHaAN 519 9 39 IR & fH Suawr
FP M H IR A FH R W B W B A dafdd B, IRGE 3
PHAN Ald R, 1860 (AIRITH WX 45 W 1860) B GRT 31 B AT oAb AdD AHE
Had SR |
AT Il 39-39 IfRIFH & 319 WgHETT qdd @ Mg A1 fHY oM g emwilid
T PO B ey qra B fory URwe, FRISM dor e |Rf, o wewl, sfeRar ar
R S, o 59 M & onf fef wifda @1 Wi a1 sl ey
fded &1 & foRl S8 gRT Wiffiga @18 o afda affod & & favg @18
I, AT A1 oy fafdyes wrfarel =2 gl |
INREIEUERIR] 40—(1) 5T WRER 39 JARTH & YAl BT HRATad B & oIy ITore
1 # ST gRT el a9 A © |
(2) gdadit wfdaal @ @Uear W Ufdgd y9E Sfel o1 O gemaett #
fforRed o o1 o1 vy Sudfed fha o e €, srerfa—
(@) URT 3 B IUIRT (4) 3R GRT 6 B IUERT (3) BT JAUATTAR
el @ Uyl @1 fdee v e
(@) uwu 3R A, A aRT 18 @ SUURT (1) 3R GRT 20 @I
SUIRT (2) & A e UHIRIG B SRR
M A, T gRT 19 B SUERT (1) & i A uwmifRa @
SR,
(@) @3 3= "Her, i fafed febar oar & ar fear o1 Aedr @
erar e www # fwgel gRT Suew fhar S ' ar fear o
AT B |
fafrmaeh 41—(1) uRyg 59 AfRfH & Syg=i @ dEifad v & o I
T B A repR @ qd SrERT W TTore ¥ SRRgEET gRT W RfEEe o wad @ o
39 e &R age e= el ¥ fowrael & eRTE 7 &
(2) faR¥red: iR gdadl wrfdaal @1 @mudar U= Ufdae J1a STt fda1 Ul
fafrmraet # ffaRad &8 a1 oA A1l USRI 8 dad 8, ierid—
(@) Ofd, S iRy, e fod aRve a7 17 & 31l 3o
e el aafdq & dgaiord R Addl g;
() GRT 35 B ITIRT (4) & AN aRye & JRBIRAT 3R FHwarRal
$I AT & e ud e,
(M) BT 319 AHa, e W | fafHae gRT U faar S
& a7 far S |Aehar g |
gaﬂ 42—(1) STEI I WBR & Ig FARME & o 6 37w, s fod

39 S & el uRue &7 =T &1 AT off, BT HifeTd w7 | Ut HR foran
AT ® AT IRy U el § A 81 Y ® P hoRawy g WRBR B
# gRye &1 =R 997 891 M@ d 8 T 8, 981 ¥ WRAR ol H

ERT I8 =IO R dhdl & 6 uRyg & v feqie 9 faafeq = faar
SR o {6 R Al fear oy, ok uRye dergar faafeq @
T A SRR |
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(2) Saa fedid |-
(@) e Frafear, At ok <u, o uRyg # kg € o s9a
ERT 99 6y 9 a1 §; 59 WK 4 (fed 81 IR a1 swa gy
e fpd o= g B
(@) IRd SeIRAT, T URYE & AU YaaHd 8, od WRAR B
A Fac g8,
(M) 5T AR ERT oI draiaa 9 f6d T & a0 &
foparfead @1 & waoEe QiR wWus (@) § ffde gwfaar, [Afear ok
A B g B D FASHR URYE & Al BT eI I WRBR
gRT o SIRAm |
(3) 9 IR & IugHl B ATAR $H IR B Dlg I 0T TRBR
ST URYE BT GTI6T ST I A & ©F H a1 AT SR |
3—(1) afe 39 AW & Iug=ll B U TR H PIg BfSAS Iad BieTEdl R
B B Al T WEHR VA HiAsal & R A @ fog el § gawiiRid &y T B v
R I8 99 © |l ® 5 39 afafad & Suswy, ey # fafafds & o
el @Y & IR SURRY, URIGT I g & ARIH A U 3rderl, oi¥rd
I IMIeIH IR FHIEE FHSl, & i gaTdl 8T |
(2) 59 IRTH & UR™ B9 & i A < a¥ & afdy & qEfa &
TTEN SUIRT (1) & Ml DIS 3M<er A8l fhar SIRAT |

I AR BRI

forer &= @ Hgwar &1 quiF RN # quf @ wu H A w2 e < Hiew

faveg udd sfgerm & 7ea § UrgA W A & de W Re/d ¥ 1 A€ ARG B qaifdin qEI @fddiel
A TP T s T B 51 faust # I fargarR v w9 gUl 98 2| <9 & UAE BR | Al
;@ﬁﬂﬂ@ﬁ o SR ARG TR & AR [Gegaiis <4l &1 29 & g ey &3 ol g

¥ UOR, faeargd o wivgide, TRRefTeE qor e weel fma @ dicdns
oI BT URRET e, BRI ev qen e o, AR & fohar=aas &1 qH<ad Ud
JFHAVT IR, IR &F H YdbIhd udied faar, faRmaa aiRkRevr qen ydu sg gaa Aol st
P B o v am Qe e aRYg @1 T avd fwd am™ a3 ¥ o At sgge sk
Rehl & foR)l Soa WY JqARacHS GIAUTG UaTH PR PI ATGLIHaT $T JJHd AT ST &

gl

SWIFd 1 gfteTa wad gy faveg g el e aRvg &1 = &1 Sudy o) & ford
v ffy g &1 fafreay faar w2

TR, IR Uael fawea ary el faer uRye fdeRre, 2021 YR iU fdam S & |

SRIRERAREIN
IS HA (= UHR),

e |

%

I} Uy Iy g el faery uRue fAdasd, 2021 & 9wy § oy
STI9-97 |

AT Yoo o g i G aRwe @gws, 2021%F deam@2 F o wuve 4(1) § UR
FEATAT IUTTA TATA(3) T TF &I FEITASF AFET Hf [k & Sage &7y 1 @ 2
IF FgTF F vaad H OO U S VEY™El § ST Al gACha [fr ¥ smEds @™
BT, RrEaT e awmar ST wfa gwa 98l 2l

HVRIEECRGEIEP
Iog §AT (@A F THA) ,
g |
3090 fare g el faera uRue faerisd, 2021 # By OH el U SUE] BT SI9—93
rd faums iffeRt & gl s 2|
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Sovo faew e qef e uRug fage, 2021 # fHy 99 ara fQume IffeRi &

gfaf e @1 faavor 1 yaR 8-
fqerre &1 e SfEeRI & Ui~ &1 |iera faavor
GUs
1(3) gD ERT g WIHR &I WY faie Fad &1 @1 oifed & o @ &, 99 4

M g 8 &R fifew & i Suey @ fon - femie =
WRPR gRT T By S Fa |

3(1) gD RT o8 WRBHR Bl Tolc H ARG §RT Th URYG BT T B Dl I
Y& &I o Y8l 3, fory “faver g el faer aReg” & M | ST SIReT |

3(4) gD ERT TR WREHR B I9d SWIRT (3) B @re (@) IR () & AedH 74 FAifde
A & U @ (g vd wd FEiRa s o wfad & o @ 2

6(3) D gRT TR WRBR B Iad SUERT (2) & @ve (), (), @), (), @), (@) 3R
@) @ e A fAfde Jewl @& g @ fEud &k o fFeiRa & @ ofdd &
ST RE B |

18(1) A NI URYE & Ao aor fder affa & |Sgrar | Jrol &f IR &R
@1 T ye @ o1 <& B

19 D GRT N SRGR BT AT GBI B DI Ifdd Uard dl off &l ¢ |

20(2) gD G 5T WRHR Pl ATl Td goimal IR [TaR &R Bl Afdd U&= DI ol

=B

25 9P gRT URYS Bl AT 99 BT MT—FIh JIR HRA BT Afdd I PT Sl e
=

26 3P g1 URYS &l e fhal—hardl &1 RUIE dIR BT &1 Afdd USH Bl off
=B

27(1) SHD §RT URYG Bl oldlell Ud 3 3fMeRdl P ARET0T dAT dif¥d of@r faavor
TR BT DT T UG BT ST & 2

28 g NI o8 WRGR Bl diid RUIe 3R of@r wiem Ruie uiftd & uward g
e wved § ugd fBY M @) 9fdd U @) o @ 8

33 g §RT IR WRDHR DI RYG I Qe & B ofdd U™ DI S &l & |

35 (1) gD EN U WIGR Bl R T’ GG ANHR AR I ey &
IIfdaal 3R dode FRiRT By @l e UsT &7 off <& 2|

35 (4) gD GRI I WRBR I SURT (2) & e Fga SMABIRAT FAT HHATRAT DI
QTETT, a1 B fEYT U9 ol 9 99 o Ud dde (iR wRe @1 wfdd uee
BI S RE & |

D R o IRGR Bl RIHdel] 9919 DI fdd UG BT S Je! 2 |

b gRT ST IRGR d fAfgardel g9 &1 IIfdd Ue= &1 off Y8 2 |

1)

1)
42 (1) gD GRT I WRBR Bl YRYE & [dec ol idd Y& DI off el o |

1) UG gRI o IORBR bl JATIH & SUGE] bl YHTdT BT H ST~ hioASdl
B R B DI WK UGHE S S @ B |

ST U A YeR @ 2|
SUSIEEZRRCINS

I HAT (WA U4R),

R |

SIEII
U HAR g,
U Afd |

UTTAR PRADESH SARKAR
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SANSADIYA KARYA ANUBHAG-1

No. 678/XC-S-1-21-37S5-2021
Dated Lucknow, August 27, 2021

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the UTTAR PRADESH VINDHYA
DHAM TEERTH VIKAS PARISHAD VIDHEYAK, 2021 introduced in the Uttar Pradesh Legislative

Assembly on August 18, 2021.

THE UTTAR PRADESH VINDHYA DHAM TEERTH VIKAS PARISHAD
BILL, 2021
A
BILL
to provide for the constitution of Vindhya Dham Teerth Vikas Parishad for the
preparation of a plan for preserving, developing and maintaining the aesthetic quality
of Vindhyachal Heritage in all hues-cultural, ecological and architectural;
co-ordinating and monitoring the implementation of such plan and for evolving
harmonized policies for integrated tourism development and heritage conservation and
management in the region;giving advice and guidance to any Department/Local
body/Authority in the District of Mirzapur in respect of any plan, project or any
development proposal which affects or is likely to affect the heritage resources of the
Vindhyachal region and for matters connected therewith or incidental thereto.
IT Is HEREBY enacted in the Seventy Second Year of the Republic of India as
follows:-
CHAPTER-I
PRELIMINARY

1. (1) This Act may be called the Uttar Pradesh Vindhya Dham Teerth Vikas
Parishad Act, 2021.

(2) It extends to the Vindhyachal region situated within the revenue District
of Mirzapur in Uttar Pradesh.

(3) It shall come into force on such date as the State Government may, by
notification in the Gazette, appoint.

2. Inthis Act, unless the context otherwise requires,-

(a) “Chief Executive Officer” means the Chief Executive Officer of the
Parishad appointed under section 4;

(b) “Executive Committee” means the Executive Committee constituted
under sub-section (1) of section 5;

(c) "Executive Vice-Chairperson” means the Executive Vice-
Chairperson of the parishad appointed under section 4;

(d) “Implementing agency” means a department of the State Government
or a Local Body in Mirzapur district or a public undertaking under the

Short title, extent
and
commencement

Definitions

jurisdiction of the State Government or the Government of India chosen for
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preparation and/or implementation of any Project plan;

(e) “Land” includes benefits to arise out of land and things attached to the
earth or permanently fastened to anything attached to the earth;

(f) “Local body” means a Development Authority, Municipal Body or any
other local authority concerned with the urban development of the Vindhyachal
region or any Gram Panchayat;

(g) “Member” means a member of the Parishad or the Planning and
Development Committee and includes the Chairperson there of;

(h) “Parishad" means the Vindhya Dham Teerth Vikas Parishad constituted
under section 3;

(i) “Participating Department” means the State Government Department or
a Local Body in Mirzapur District whose activities have or are likely to have
bearing on the functions of the Parishad;

(j) "Plan" means the Vindhya Dham Teerth Vikas Plan prepared under this
Act for the development of the Vindhyachal region and for the development of
infrastructure facilities for tourism and conservation of the Heritage, both
tangible and intangible, in Vindhyachal region;

(k) “Planning and Development Committee” means the Planning and
Development Committee constituted under section 6;

(1) “Project Plan” means a detailed plan prepared to implement one or
more elements to the Plan;

(m) “Regulations” means regulations made by the Parishad under section
41;

(n) "Vindhyachal Region™ means the whole of the area within the revenue
District of Mirzapur in Uttar Pradesh.

CHAPTER-II

THE VINDHYA DHAM TEERTH VIKAS PARISHAD

Constitution and 3. (1) The State Government shall, by notification in the Gazette, constitute for
l:gogsgigzn °f  the purpose of this Act, a Parishad, to be called the Vindhya Dham Teerth Vikas
Parishad.
(2) The Parishad shall be a body corporate.
(3) The Parishad shall consist of the following members, namely:-
(a) the Chief Minister, Uttar Pradesh who shall be the Chairperson of the
Parishad,;
(b)Vice-Chairperson- The Minister of Tourism Department Government
of Uttar Pradesh.
(c) Members of each House of the State Legislature of district Mirzapur,
ex-officio;
(d) Executive Vice-Chairperson- Appointed by Government of
Uttar Pradesh.
(e) Member Co-ordinator the Princpal Secretary to Government of Uttar
Pradesh in the Department of Tourism, ex-officio;
(f) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Housing and Urban Planning, ex-officio;
(9) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Finance, ex-officio;

(h) the Principal Secretary to the Government of Uttar Pradesh in the
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Department of Culture, ex-officio;

(i) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Religious Affairs, ex-officio;

(j) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Urban Development, ex-officio;

(k) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Transport, ex-officio;

(I) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Environment,Forest and Climate change, ex-officio;

(m) the Principal Secretary to the Government of Uttar Pradesh in the
Department of Public Works, ex-officio;

(n) the Commissioner, Vindhyachal Division, Mirzapur, ex-officio;

(o) the District Magistrate, Mirzapur, ex-officio;

(p) Senior Superintendent of Police/Superintendent of Police Mirzapur,
ex-officio;

(g) the Chief Town and Country Planner, Uttar Pradesh, ex-officio;

(r) the Chief Executive Officer of the Parishad who shall be the
Member-Secretary;

(s) the  Vice-Chairperson,  Mirzapur-Vindhyachal-Development
Authority, Mirzapur, ex-officio;

(t) the Executive Officer Vindhyachal Nagar Palika Parishad, ex-officio;

(u) five eminent persons having knowledge, experience, exposure and
track record of efforts for the conservation of heritage of Vindhyachal region,
to be nominated by the Chairperson in consultation with the State
Government;

(v) donors who make a donation of Rs. ten crores or more shall be
eligible to be considered as a nominated member after the approval of the
Parishad.

(4) The terms and conditions of office of the members nominated under
clause (u) and (v) of sub-section (3) shall be such as may be prescribed.

4. (1) There shall be an Executive Vice-Chairperson of the Parishad to be
appointed by the State Government.

(2) The Executive Vice-Chairperson shall constitute a technical team in
consultation with the Principal Secretary/Secretary of such departments as are
members of the Parishad comprising experts of different fields. The team will
examine from time to time the works done by the Parishad and submit its report to the
Executive Vice-Chairperson.

(3) There shall be the Chief Executive Officer of the Parishad to be
appointed by the State Government from amongst the officers not below the rank of
Special Secretary of the State Government.

(4)The Chief Executive Officer shall be the officer of the Parishad and all the
officers and employees appointed by the Parishad shall be under the administrative
control of the Chief Executive Officer.

(5) The Executive Vice-Chairperson and the Chief Executive Officer shall be
entitled to receive from the fund of the Parishad such salaries and allowances and be
governed by such conditions of service as may be determined by general or special
order of the State Government in this behalf.

(6) All orders and decisions and other instruments of the Parishad shall be

authenticated by the signature of the Chief Executive Officer.

5. (1) There shall be an Executive Committee to exercise the powers and the
functions of the Parishad in the event of an emergent or other time-sensitive matters
when it is not practicable to assemble the entire Parishad. The Executive Committee
shall comprise of all the ex-officio members of the Parishad and shall be chaired by
the Vice-Chairperson.

The Executive
Vice-Chairperson
and the Chief
Executive
Officer

The Executive
Committee

(2) The Parishad shall, in its next meeting, review the minutes of the
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Executive Committee and may modify, reject or ractify the action taken by the
Executive Committee.

6. (1) The Parishad shall, as soon as may be after the commencement of this
Act, constitute a Planning and Development Committee, for assisting the Parishad in
the discharge of its functions.

(2) The Planning and Development Committee shall consist of the following
members, namely:-

(a) the District Magistrate, Mirzapur, who shall be the Chairperson,
ex-officio;

(b) the Chief Executive Officer, who shall be the member secretary;

(c) the Superintendent of Police, Vindhyachal, ex-officio;

(d) the Vice-Chairperson, Mirzapur-Vindhyachal Development
Authority, Mirzapur, ex-officio;

(e) the Executive Officer, Vindhyachal Nagar Palika Parishad,
ex-officio;

(f) the Associate Planner, Town and Country Planning, Vindhyachal
Division, ex-officio;

(g) the Chairperson of every Local Body in the Mirzapur District,
ex-officio;

(h) the Chief Engineer, Mirzapur-Vindhyachal Development Authority,
Mirzapur, ex-officio;

(i) the Superintending Engineer, Public Works Departments, Mirzapur,
ex-officio;

(i) the Superintending Engineer, Jal Shakti Department, Mirzapur,
ex-officio;

(k) the Superintending Engineer, Dakshinanchal Vidyut Vitran Nigam
Limited (Urban and Rural), Mirzapur, ex-officio;

() the Superintending Engineer, Uttar Pradesh Jal Nigam, Mirzapur,
ex-officio;

(m) the Divisional Forest Officer, Mirzapur, ex-officio;

(n) the Regional Officer, Pollution Control Parishad, Sonbhadra,
ex-officio;

(o) the Superintendent Archaeologist, Varanasi, ex-officio;

(p) the Regional Tourist Officer, VVaranasi, ex-officio;

(9) a Landscape Designer and interpretive planner, to be nominated by
the State Government;

(r) an Environmentalist having experience of Vindhyachal region, to be
nominated by the State Government;

(s) an Eminent historian having experience in the cultural and
mythological history of Vindhyachal region, to be nominated by the State
Government;

(t) a Litterateur or an Artist of repute having experience of the
Vindhyachal region, to be nominated by the State Government;

(u) an Eminent lawyer, to be nominated by the State Government;

(v) two eminent public representative or Social Worker, to be
nominated by the State Government.

(3) The terms and conditions of office of the members nominated under
clauses (q), (r), (s), (t), (u) and (v) of sub- section (2) shall be such as may be
prescribed.

7. (1) The Parishad or the Planning and Development Committeemay may
meet at any time and for such period as it thinks fit, co-opt any person or persons as a
member or members of the Parishad or of the Planning and Development Committee.

(2) A person co-opted under sub-section (1) shall exercise and discharge all
the powers and functions of a member of the Parishad or of the Planning and
Development Committee, as the case may be, but shall not be entitled to vote.

8. The headquarter of the Parishad shall be at Mirzapur. Headquarters of

the Parishad
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9. The Parishad shall meet at such times and at such place as may be
determined by the Parishad from time to time.

10. The Planning and Development Committee shall meet at such times as
may be decided by the Chairperson of the Planning and Development Committee or
directed by the Vice-Chairperson of the Parishad but the time between two
consecutive meetings shall not exceed sixty days.

11. No Act or proceeding of the Parishad or of the Planning and
Development Committee shall be invalid merely by reason of the existence of any
vacancy in, or any defect in the constitution of the Parishad or the Planning and
Development Committee as the case may be.

12. The quorum for the meetings of the Parishad and the Planning and
Development Committee shall be one half of the total members.
CHAPTER-III
POWERS AND FUNCTIONS OF THE PARISHAD AND OF THE PLANNING AND
DEVELOPMENT COMMITTEE
13. The powers of the Parishad shall include the power to-

(a) call for reports and information from the Participating Departments
with regard to preparation, enforcement and implementation of the
Plan and the Projects;

(b) ensure that the preparation, enforcement and implementation of the
Plan or the Project, as the case may be, is in conformity with the
Vindhyachal Culture and Architecture;

(c) indicate the stages for the implementation of the Plan;

(d) review the implementation of the Plan and the Projects;

(e) select and approve comprehensive projects from the participating
Departments, call for priority development and provide such assistance for
the implementation of those projects as the Parishad may deem fit;

(f) levy, fee or charges for providing services and facilities or for
maintenance and development thereof from the tourists;

(g) suo-moto take up any work/project in order to promote and secure
the development, re-development and beautification of any area in the entire
Vindhyachal region;

(h) select an Implementing Agency for preparation and implementation
of any Project plan;

(i) entrust to the Planning and Development Committee such other

functions as it may consider necessary to carry out the provisions of this Act.

14. The functions of the Parishad shall be-

(a) to prepare the Plan;

(b) to arrange for the preparation of projects by any of the Participating
Departments;

(c) to co-ordinate the enforcement and implementation of the Plan and
the Projects through any one or more of the Participating Departments or
Implementing Agencies;

(d) to ensure proper and systematic programming by the participating
departments in regard to project formulation, determination of priorities in
the Vindhyachal region and phasing of development of infrastructural
facilities for tourism and conservation of the Vindhyachal Heritage in
accordance with stages indicated in the Plan;

(e) to make concerted efforts towards enhancing awareness and interest
in intangible cultural heritage, and document, conserve, safeguard, promote,
display and disseminate it systematically;
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(f) to undertake and encourage research in the field of heritage of the
region;

(9) to undertake conservation and development of rivers and water
bodies and their catchments in the Vindhyachal region, to undertake
measures for pollution control therein and development of river fronts and
water bodies;

(h) to formulate Architectural Regulations to bring about uniformity of
the buildings and structures in conformity with the heritage architecture of
the region;

(i) to formulate policies to ensure co-ordination between various
stakeholders, Government Departments, Local Bodies, Temple
Management/Trusts, Self Help Groups, Researchers and Scholars for
integrated development of tourism infrastructure and Activities/projects for
strengthening, protecting, preserving and promoting the rich cultural heritage
of the Vindhyachal region;

(j) to arrange for, and oversee, the financing of selected development
projects in the Vindhyachal region through State funds and other sources of
revenue like funds from Temple Trusts, donations, Non-government
Organization, company/firms and tourists, etc.

(k) to co-ordinate with authorities in adjoining regions in matters and
activities there that have or may have a bearing in Vindhyachal region to
promote harmony in actions.

15. (1) The functions of the Planning and Development Committee shall be to
assist the Parishad in-

(a) the preparation and co-ordinated implementation of the Plan and the

Projects;

(b) scrutinizing the projects of the Participating Department or an

Implementing Agency to ensure that the same are in conformity with the Plan;

(c) make such recommendations to the Parishad as it may think
necessary to amend or modify any Plan;

(d) co-ordinate and Implement different Project at the district level;

(e) perform such other functions, in connection with the administration
of this Act, as may be entrusted to it by the Parishad.

(2) Different Government departments in the district having departmental
budget sanctions and other implementing Agencies shall also co-ordinate with the
Planning and Development Committee to ensure convergence and co-ordination of
their schemes/projects with those which are under the Plan.

CHAPTER-IV
THE PLAN AND THE PROJECT PLANS

16 (1) The Plan shall be a written statement and shall be accompanied by
such maps, diagrams, illustrations, and descriptive matters, as the Parishad may deem
appropriate for the purpose of explaining or illustrating the proposals contained in the
Plan and every such maps, diagrams, illustration, and descriptive matters shall be
deemed to be a part of the Plan.

(2) The Plan shall indicate the manner in which the development activities in
the Vindhyachal region or conservation and such other matters, as are likely to have
any important influence on the development of the tourism in Vindhyachal region and
conservation of Vindhyachal Heritage shall be undertaken. The Plan shall include the
following elements needed to achieve objectives of the Plan, namely:-

(a) the policy to regulate land-use and the allocation of land for different
uses;

(b) the proposals for major Urban settlement pattern and architectural
regulations;

(c) the proposals for providing suitable economic base for future growth;

280 RPH (vindhya dham) (Sansadiya) 2021 Data 4e



IR U TR oIS, 27 3T, 2021

21

(d) the proposals regarding transport and communication including
railways and arterial roads serving the region including local transport;

(e) the proposal for the supply of urban services like drinking water,
sewerage and drainage;

(f) indication of the areas which require immediate development as
priority areas;

(9) the proposals towards enhancing awareness and interest in intangible
cultural heritage, and document, conserve, safeguard, promote, display and
disseminate it systematically;

(h) such other matters as may be included by the Parishad in consultation
with the concerned participating departments for the proper planning for the
growth and balanced development of the Vindhyachal region.

17. For the preparation of the Plan, the Parishad may cause such surveys and
studies as it may consider necessary to be made by such Participating Departments or
persons as it may appoint in this behalf and may also associate such experts or
consultants for carrying out studies in relation to such specific matters as may be
determined by it.

18. (1) Before finalising the Plan, the Parishad shall prepare with the
assistance of the Planning and Development Committee a Plan in draft and publish it
by making a copy thereof available for inspection and publishing a notice in such form
and in such manner as may be prescribed inviting objections and suggestions from any
person with respect to the draft Plan before such date as may be specified in the notice.

(2) The Parishad shall also give reasonable opportunities to every Local
Authority/ Department, within whose local limits any land affected in any manner by
the Plan is situated, to make any representation with respect to the draft Plan.

(3) After considering all objections, suggestions and representations that have
been received by the Parishad, the Parishad shall finally prepare the Plan.

19. Immediately after the Plan has been finally prepared, the Parishad shall
publish, in such manner as may be prescribed, a notice stating that the Plan has been
finally prepared by it and naming the places where a copy of the Plan may be inspected
at all reasonable hours and upon the date of first publication of the aforesaid notice, the
Plan shall come into force and will be deemed to have been duly prepared.

20. ( 1) The Parishad may, subject to the provisions of sub-section (2) make
such modifications in the Plan , as it may think fit, which in its opinion do not affect
important character of the Plan and which do not relate to the extent of land uses or
the standards of population density.

(2) Before making any modification in the finally prepared plan, the Parishad
shall publish a notice in such form and in such manner as may be prescribed
indicating therein the modifications which are proposed to be made in the finally
prepared Plan, and inviting objections and suggestions from any person with respect
to the proposed modifications before such date as may be specified in the notice and
shall consider all objections and suggestions that may be received by it on or before
the date so specified.

(3) Every modification made under this section shall be published in such
manner as the Parishad may specify and the modification shall come into operation
either on the date of such publication or on such later date as the Parishad may fix.

(4) If any question arises whether the modification proposed to be made are

modifications which affect important character of the Plan, it shall be decided by the
Parishad whose decision thereon shall be final.

21. (1) After every five years from the date of coming into operation of the
finally prepared Plan, the Parishad shall review such Plan in its entirety and may,
after such review, substitute it by a fresh Plan or may carry out such modifications or
alterations therein as may be found by it to be necessary.
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(2) Where it is proposed to substitute the Plan with a fresh Plan or where it is
proposed to carry out any modification or alteration, such fresh Plan or, as the case
may be, modifications or alterations, shall be published and dealt with in the same
manner as if it were the Plan referred to in section 18 and 19 or as if they were the
modifications or alterations in the plan made under section 20.

22. (1) A participating department may, by itself or in collaboration with one
or more of the participating departments, as the case may be, prepare Project Plans
for one more elements of the Plan.

(2) Various participating departments in the district receiving grants, loans or
budget sanctioned by the State Government, shall ensure convergence/co-ordination
of their departmental schemes with the schemes/projects under the Plan.

CHAPTER-V
FINANCE, ACCOUNTS AND AUDIT

23. The State Government may, after due appropriation made by Legislature
by law in this behalf, make to the Parishad grants, advances and loans of such sums
of money as it may consider necessary to enable the Parishad to carry out its
functions under this Act.

24. (1) There shall be constituted a Fund to be called theVindhya Dham
Vikas Parishad Fund, to be maintained in a separate bank account of its own and
there shall be credited thereto,-

(a) any grants and loans made to the Parishad by the State Government
under section 23 or;

(b) all sums paid to the Parishad by the participating departments; and

(c) sums received from other sources such as Temple Trusts, donations
from Non-Government Organization, companies, firms and individuals, etc.;
and

(d) any other sums received by the Parishad from such other sources as
may be decided upon by the State Government in consultation with the
Parishad.

(2) The sums credited to the Fund referred to in sub-section (1) shall be
applied for,-

(a) meeting the salaries, allowances and other remuneration of the
Executive Vice-Chairperson, Chief Executive Officer, Additional Chief
Executive Officer, the Finance Officer and other officers and employees of
the Parishad and for meeting other administrative expenses of the Parishad,;

(b) conducting surveys, preliminary studies and drawing up
plans/projects for the Vindhyachal region;

(c) providing financial assistance to the participating departments and
Implementing Agencies for the implementation of the Plan and the projects
subject to such terms and conditions as may be decided by the Parishad;

(d) meeting any other expenses incurred by the Parishad in the
administration of this Act.

25. The Parishad shall prepare in such form and at such time every year, as
the State Government may specify, a budget for the next ensuing financial year and
forward the same to the State Government at least ninety days prior to the
commencement of the financial year.

26. The Parishad shall prepare for every year a report of its activities during
that year and submit the report to the State Government in such form and on or before
such date as the State Government may specify and such report shall be laid before
both Houses of the State Legislature.
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27. (1) The Parishad shall maintain proper accounts and other relevant
records and prepare an annual statement of accounts including the balance sheet in
such form as the State Government may specify.

(2) The accounts of the Parishad shall be subject to audit annually by the
Examiner, Local Fund Accounts and/or the State Government may entrust the audit to
the Accountant General, Uttar Pradesh or the Comptroller and Auditor General of
India or to any other Auditor on such terms and conditions, in such manner, for such
period and at such times as may be agreed upon between him and the State
Government.

(3) The rights, authorities and privileges of any person conducting audit
under sub-section (2) shall,—

(@) in the case of Examiner, Local Fund Accounts, be the same as he has
in connection with the audit of the accounts of local authority;

(b) in the case of the Accountant General, Uttar Pradesh or, as the case
may be, the Comptroller and Auditor General of India, be the same as he has
in connection with the audit of Government accounts; and

(c) in the case of any other auditor, be as prescribed.

(4) The Parishad shall furnish, to the State Government annually or at such
times as may be directed by it, a copy of its audited accounts together with the
auditor’s report thereon.

28. The State Government shall cause the annual report and the auditor’s
report to be laid as soon as may be after their receipts, before each House of the State
Legislature while it is in session.

CHAPTER-VI
ACQUISITION AND DISPOSAL OF LAND

29. (1) If, in the opinion of the State Government, any land is required for the
purpose of the development or for any other purpose under this Act, the State
Government may acquire such land under the provisions of the Rights to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 (Act no. 30 of 2013).

(2) Where any land has been acquired by the State Government, it may, after
it has taken possession of the land, transfer the land to the Parishad for the purpose for
which the land has been acquired on payment by the Parishad of the compensation
awarded under the Act referred to in sub-section (1) and of the charges incurred by
the State Government in connection with the acquisition.

(3) Subject to any directions given by the State Government in this behalf,
the land acquired by the State Government and transferred to the Parishad may be
transferred by the Parishad to such agency owned or controlled by State Government,
in such manner and subject to such terms and conditions as it may consider expedient
for securing the development of the Vindhyachal region after undertaking or carrying
out such development as it thinks fit for the purpose of this Act.

30. No change of purpose or related purposes for which land is originally
sought to be acquired shall be allowed except for as provided in the Act referred to in
sub-section (1) of section 29.

31. When any land acquired for the purpose of this Act remains unutilized it
shall be disposed of according to the provisions of the Act referred to in
sub-section (1) of section 29.
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CHAPTER-VII
MISCELLANEOUS

32. The Provision of this Act shall be in addition to, and not in derogation
of, the provisions of any other Act or law for the time being in force.

33. The State Government may, from time to time, give such directions to
the Parishad as it may think fit for the efficient administration of this Act and the
Parishad shall be bound to comply with such directions.

34. (1) The State Government may direct any of its departments to provide,
on such terms and conditions as may be mutually agreed upon, such technical
assistance to the Parishad as it may consider necessary.

(2) With a view to enabling the Planning and Development Committee to
discharge its functions, the Parishad shall, out of the technical assistance received by
it under sub-section (1) make available to the Planning and Development Committee
such technical assistance as the Planning and Development Committee may require.

35. (1) The State Government may appoint two suitable persons respectively
as Additional Chief Executive Officer and the Finance Officer of the Parishad who
shall exercise such powers and perform such duties as may be prescribed by
regulations or delegated to them by the Parishad or the Chief Executive Officer.

(2) Subject to such control and restrictions as may be determined by general
or special order of the State Government, the Parishad may, subject to any rules that
may be made in this behalf, make appointments on such post and determine the
designations and grades of persons so appointed as may be necessary for the efficient
discharge of its functions under this Act.

(3) There shall be a legal advisor to advise the Parishad in legal matters, who
shall be appointed in consultation with the law department of the State Government.

(4) The qualifications, terms and conditions of service and functions and
duties of officers and employees, appointed under sub-section (2), shall be such as
may be prescribed.

(5) The Additional Chief Executive Officer, the Finance Officer and other
Officers and employees of the Parishad shall be entitled to receive from the Fund of
the Parishad such salaries and allowances as may be determined by the State
Government in this behalf.

36. The Parishad may, by general or special order, direct that any function or
power (other than the power to approve the Plan, modifications and alterations
therein and to make regulations), or duty performed, exercised or discharged by it
under this Act or the rules made thereunder shall, subject to such conditions, if any,
as may specified in such order, be performed, exercised or discharged also by such
officer as may be specified in the said order and where any such delegation of power
is made, the officer to whom such power is delegated shall perform, exercise or
discharge those powers.

37. Subject to any rules made in this behalf, any person generally or
specially authorized by the Parishad in this behalf, may, at all reasonable times, enter
upon any land or premises and do such things thereon as may be necessary for the
purpose of lawfully carrying out any work or for making any survey, examination or
investigation, preliminary or incidental to the exercise of any power or performance
of any function by the Parishad under this Act:

Provided that no such person shall enter any building or any enclosed
courtyard or garden attached to a dwelling-house without previously giving the
occupier thereof at least three days’ notice in writing of his intention to do so.

38. The Officers and other employees of the Parishad shall be deemed, when
acting or purporting to act in pursuance of any of the provisions of this Act, to be
public servants within the meaning of section 21 of the Indian Penal Code, 1860
(Act no. 45 of 1860).
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39. No suit, prosecution or other legal proceeding shall lie against the
Parishad, Planning and Development Committee, their Members, officers or
employees including any other person authorized by them to exercise any power or to
discharge any function under this Act for anything which is done or intended to be
done in good faith under this Act.

40. (1) The State Government may, by notification in the Gazette, make rules
to carry out the purposes of this Act.

(2) Without prejudice to the generality of the foregoing powers, such rules
may provide for all or any of the following matters, namely:-

(a) the terms and conditions of the office of the members as required by
sub-section (4) of section 3 and sub section (3) of section 6;

(b) the form and manner in which notice under sub-section (1) of
section 18 and sub-section (2) of section 20 shall be published,;

(c) the manner in which notice under sub-section (1) of section 19 shall
be published;

(d) any other matter which is to be or may be prescribed or in respect of
which provision is to be, or may be made by rules.

41. (1) The Parishad may, with the previous approval of the State
Government by notification in the Gazette make regulations not inconsistent with this
Act and the rules made there under to carry out the provisions of this Act.

(2) In particular and without prejudice to the generality of the foregoing
powers such regulations may provide for all or any of the following matters, namely:-

(a) the manner in which and the purpose for which the Parishad may

associate with itself any person under section 17;

(b) the terms and conditions of service of the officers and employees of
the Parishad under sub-section (4) of section 35;

(c) any other matter in respect of which provision is to be, or may be
made by regulations.

42. (1) Where the State Government is satisfied that the purpose for which
the Parishad was established under this Act have been substantially achieved or the
Parishad has failed in its objectives, so as to render the continued existence of the
Parishad in the opinion of the State Government unnecessary, the State Government
may, by notification in the Gazette, declare that the Parishad shall be dissolved with
effect from such date as may be specified in the notification; and the Parishad shall be
deemed to have been dissolved accordingly,-

(2) From the said date,-

(a) all properties, funds and dues which are vested in or, realizable by
the Parishad shall vest in, or be realizable by, the State Government ;

(b) all liabilities which are enforceable against the Parishad shall be
enforceable against the State Government;

(c) for the purpose of carrying out any work which has not been fully
carried out by the Parishad and for the purpose of realizing properties, funds
and dues referred to in clause (a), the functions of the Parishad shall be
discharged by the State Government.

(3) Nothing in this section shall be construed as preventing the State
Government from reconstituting the Parishad in accordance with the
provisions of this Act.

43. (1) If any difficulty arises in giving effect to the provisions of this Act,
the State Government may, for removing such difficulty, by order published in the
Gazette, direct that the provision of this Act shall, during such period as may be
specified in the order, have effect subject to such adaptations, whether by way of
modification, addition or omission, as it may deem to be necessary and expedient.

(2) No order under sub-section (1) shall be made after the expiration of a
period of two years from the date of commencement of this Act.
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STATEMENT OF OBJECTS AND REASONS

The importance of Vindhya region is described in the Puranas as it being a Tapobhoomi. The
temple of Goddess Vindhyavasini Devi is situated on the banks of holy river Ganga in the middle of
Vindhya mountain range. It is one of the most revered Shakti Peeths of India as out of the 51 Shakti Peeths
of the country, Vindhyavasini is the only Purna Peeth. Lakhs of devotees from every corner of the country
visit the Vindhya region to have darshan of Goddess Vindhyavasini, especially during Chaitra and
Shardiya Navratri.

Thus, there has been felt a need to provide high level infrastructure facilities for devotees and
tourists visiting Vindhya Dham region by constituting a Vindhya Dham Teerth Vikas Parishad to preserve,
develop and maintain the aesthetic quality of cultural, ecological and architectural heritage of
Vindhyachal; to co-ordinate and monitor the implementation of schemes; and to develop relevant policies
for integrated tourism development, heritage preservation and management in the region.

In view of the above, it has been decided to make a law to provide for the establishment of
Vindhya Dham Teerth Vikas Parishad.

The Uttar Pradesh Vindhya Dham Teerth Vikas Parishad Bill, 2021 is introduced accordingly.

DR. NEELKANTH TIWARI,
Rajya Mantri (Swatantra Prabhaar),
Paryatan.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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